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ACT 610. XXXIII OF 1939. 

(Kcceived the as.re?zt of the Governor Ge71m.rti o ? ~  t l lc  
28th September, 1939.) 

An Act further to amend the Indian Railways kct, 
1890, for  a certain purpose.' 

HERE;AS i t  is expedient further to amend the lv 11,dian I'\niiivays Act, 1890, for the purpose here- 
inafter appea.rmg ; I t  is hereby enacted as follows :- 

1. This Act may be called the Indian Railways short tit(,. 

(Amendment) Act, 1939. 

2. In  the Indian Railways Act, 1890, after section rusertion of 
n e x  section A ,  the following section shall , be inserted, 42R in Act I X  

i~amely :- of 1x01~. 

42B. (I) The Federal Railway Authority inay power of the 
by general or special order fix maximum and Federal Rail- 

way Authoritp 
minimum rates for $he whole or any part of a to f ix maxi. 

' rdway ,  other than a minor railway, and prescribe mum minimu111 and 

the conditions in which such r h B  will apply. rates. 

(2) Auy complaint that a railway ad~llinistration 
is contravening any order issued by blie Federal Railway 
Authority in accordance with the p~trisions of thie 
section shall be determined by that Authority;" 


